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1. This petition has been filed by the petitioner seeking a direction to the 

respondents to ensure uninterrupted construction of the overhead water 

tank in Village - Siyabasti, District-Mau.

2. Submissions have been made that the water tank was sanctioned and 

was being constructed, wherein the boring was already complete, 

however, on account of a litigation initiated by respondent No. 6 against 

whom, an order under Section 67 of the Uttar Pradesh Revenue Code, 

2006 was passed, wherein the High Court had specifically ordered that the 

construction of the overhead water tank to continue, the respondents, for 

no apparent reason, have stopped the construction work.

3. Instructions have been produced on behalf of Uttar Pradesh Jal Nigam 

(Gramin), inter alia, though referring to the fact that this Court had 

permitted construction of the overhead water tank over the land in 

dispute, only on account of the pendency of the said litigation, it is 

claimed that the construction is not taking place.

4. The action and attitude of the respondents despite a clear indication 

made in the order passed in the litigation initiated by respondent No. 6 

that the construction shall continue, cannot be comprehended.

5. It appears that the officers of the respondent - Jal Nigam are seeking to 

support respondent No. 6, wherein despite grant of interim order and 
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requiring construction to continue, the same has been stopped. The action 

of the officers cannot be countenanced/permitted.

6. The Managing Director, Uttar Pradesh Jal Nigam (Gramin) is directed 

to look into the matter/the conduct of the Executive Engineer in not 

continuing with the construction contrary to the directions of the Court.

7. Further, the respondent-Executive Engineer is directed to continue with 

the construction and respondent No. 6 is directed not to create any 

hindrance in the construction being undertaken in terms of the order 

passed in the writ petition filed by the said respondent No. 6.

8. With the above directions, the petition stands disposed of. 
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